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i11. 	 Heard the adv.cat.It was sositted on •elb.lf 

01 tb. ieSpOflUi3flt that as per the prten.t ales an 

Crue,tt ws n o to aece-sa/ to supply to tri 

dei1nuente copy oi the Inqnry Orvicer s tejor. 

It rts also submitted that there is no tieeesity t 

jue r.tiee to 	e1inuet 300ut thE,  tuantui 

of penal ty. In aAj view,thee 	ttI 	Wj.L k.  

gone in to details at the te oi 

However,it will be jn the interests or all cOncr. 

ir bet'0r fthiiisin 	tnairy,tie eLj-  tent j. 
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ef.re  the c.spetent authority as to why the report 

should not he accepted.In tiae given case ,DiscilAflarY 

Authority may accept these suoaiissionS an may drop 

the proceedings.In other case ,DisciiinarY Authority 

may reject the suomissien and proceed further. 
;k ,b/LIv11'7' /- 

!1. 1everl is req.uired tohe given to the deiinuent 
1' 

to sake his Subi3SiOflS about incorrectness or the 

rePort 	his oeckground,Y ay or iriteris relief, 

I haa alrea&, directed on 19.2.86 nt to proceed 

Iurther with th€ thuiry without supplyin4 copy or 

the Inquiry Officer's ae,rt to the apjlicant and 

itnout giving opportunity to tne applicant to show 

cause against it.This oruer was passed on 19.2.86, 

a.wever,the order was served on the 3esp.ndents en 

2+.2.86 nd in the iitervening 	ried,the - 

Disciplinary Authority had issued dississal order 

itnout obeying the unc,rvunicateU order ut;19.2.66. 

It seess that this situation arose hecause t 

order dt; 19.2.86 had not reached tne destination. 

Hover there snould no prejudice to applicant. 

Fuce,I direct that disissal order dt, 21..b6 

6houla not  be given efrBct 	0-nd that Disctpithrf 
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Authority skiould start arresh after sipiyi 	çy 

of the Iiiiry Oriicer s ]eport to the appLicant and 

8rte giving •pporLciity to the applicant to sho 

caise t aathst that reort.In vt3w or the alove order, 

there is no question or apiiant not L-7service and he 

sheuld be perwittP.,d to resame duty. 

d t; ? .3.1 986. 
( thCGADGIL. v..) 
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CORAM : ( 1) Hontble Mr. P.H. Trivedi (Vice Chairt) 

(2) Hon' ble Mr. P.M. Joshi ( Judicial Memr) 	4 

The learned counsels for the parties are present. Mr. 
Thakkar learned coune1 for the applicant seeks sometime 
1. or reconsideratIon before further proceeding in the 
matter. The case is therefore adjourned to 13th August 

1986. A 
(I 	-, 

( 	 ( P.H. T1IVj:1DI ) 

J.M." 	 -' 	 \T.C. 

I 
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CCFJ : (1 	Mon'ble rr. P.H. Trivedi (Vice Chairnan' 

(2 	Ponbl e fr. PJJoshi (:udicjal ember 

Neither the applicant nor his advocate is present. rr. DJ. Thabbar 

the learned counsel Par the applicant, however has passed a note seekiog 

permission to retire from the cove nattor. It is not rovced from the cci 

note whether the applicant has been ap:roed about the consequences 

o' his (fr .That'kar retirement from the netter.  • In any manner a dateic order 

has been passed by the Tribunal on 7/3/ 6 , whereby grievances have 

been substantialLy resolved • The enquiry Officer, has been directed 

to pacs the final order after hearing 'the applicant. In case, the / 

applicant has any further grievance regarding the final order, if pacsd, 

by the encuiry officer or the com;etent authority, he ui.l have a 

'i esh cause 	action to aprocH the Tiouna 	In the ranLime, when 

no f 	 i urther pont requires to he decided by th Tribunal, theapplication, 
ls—e-86 	

stands disposed off with no order as to costs. 

( P.H .TRIJEDI ) 

\JIOE CHAIfPrf 
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